Item No.12:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Thursday, the 07" day of August 2025.

[Through Physical Hearing (Hybrid Option)]

Original Application No.283 of 2024 (SZ)
IN THE MATTER OF

N. Malayalathan
No. 25, Kovil Street,
Veerampattinam,
Puducherry.

...Applicant(s)

Versus

1. Puducherry Coastal Zone Management Authority
Rep. by its Member Secretary,
3" Floor, Housing Board Complex,
Anna Nagar,
Puducherry - 605 005.

2. The Government of Puducherry
Rep. by its Secretary,
Department of Science,
Technology and Environment
III Floor, PHB Building, Anna Nagar,
Near Indira Gandhi Statute,
Puducherry — 605 005.

3. The Puducherry Pollution Control Committee
Rep. by its Member Secretary,
3" Floor, Housing Board Complex,
Anna Nagar, Nellithope,
Puducherry - 605 005.

4. Department of Revenue and Disaster Management
Government of Puducherry,
Rep. by its District Collector
Pettayanchathiram,
Vazhudavoor Road,
Puducherry - 605 009.

5. Department of Fisheries and Fishermen Welfare,
Government of Puducherry,
Rep by its Secretary,
Directorate / Head Office,
Fishing Harbour Complex,
Thengaithittu, Mudaliarpet Post,
Puducherry - 605 004.

...Respondent(s)
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For Applicant (s): M/s. A. Yogeshwaran, B. Poongkhulali,
Tanvi Srivatsan, Raghunandan Sriram and
R. Jayasakthi.

For Respondent(s): Mr. Ramaswamy Meyyappan for R1 to R5.

CORAM:

HON’'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

JUDGEMENT

Delivered by Smt. Justice Pushpa Sathyanarayana, Judicial Member

1. The prayer in the Original Application is to quash
Sheet Nos. PY01 to PY06 of the Revised Coastal Zone Management
Plan (CZMP) Maps prepared by the Respondents, which are

uploaded on the Respondents’ website.

2. Upon notice, the respondents entered appearance

through their counsel and filed their reports.

3. When the matter came up for hearing today, an
affidavit dated 06.08.2025 has been filed by the Member
Secretary, Puducherry Coastal Zone Management
Authority, stating that pursuant to the directions of the Principal
Bench, New Delhi in O.A. Nos. 106 of 2022, 09 of 2023, and 10 of
2023, all States and Union Territories were required to prepare
their respective CZMPs within a stipulated time frame, and
necessary steps have been undertaken by the Respondents in

compliance thereof.
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4. It is averred that the Draft CZMP and Coastal Land Use
Plan/Map were published in September 2024, and objections from
the Applicant and other stakeholders were noted, with changes
being incorporated periodically. The respondents remain
committed to safeguarding the interests of vulnerable
communities such as fishermen while ensuring full compliance
with the Coastal Regulation Zone (CRZ) Notification, 2019. The
Applicant herein also given a representation dated 27.07.2025

seeking amendments to the maps.

5. The affidavit further records that the respondents will
consider the issues raised by the Applicant and other stakeholders,
prepare an updated Draft Plan and Maps incorporating necessary
changes, and place the same for public consultation. It is stated
that the continued stay on public hearings has delayed compliance
with the Tribunal's binding directions, impeded effective coastal
management strategies, and created uncertainty in developmental
planning. It is submitted that any objections can be appropriately

addressed during the public hearing process.

6. The affidavit prays that the present application be
disposed of by recording the Respondents’ undertaking to
incorporate necessary changes in the Plan and Maps, prepare the
CZMP in accordance with the CRZ Notification, 2019, and proceed
with public consultation in the interest of environmental
protection, sustainable development, and the welfare of

Puducherry’s coastal communities.
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7. The learned counsel appearing for the applicant
submitted that, in the event the authorities duly act in accordance
with the undertaking furnished in the affidavit, no further
adjudication would be necessary, and the present application may

be disposed of.

8. Hence, the affidavit dated 06.08.2025 filed by the
Puducherry CZMA, along with the undertaking contained therein,

is taken on record.

9. However, it is made clear that the public consultation
process shall be conducted in accordance with law, ensuring
adequate opportunity for all stakeholders, including the applicant,
to present their objections and suggestions. After the updated
Plan and Maps are made available, it shall be open to any
aggrieved person, including the applicant, to approach this

Tribunal in future, in accordance with law.

10. On the above lines, the present Original Application

[O.A. N0.283 of 2024 (SZ)] is disposed of.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. N0.283/2024 (SZ)
07t August, 2025. Mn.
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